'Hon‘ble'Sri R. Rangarajan,liember (A)

‘annexure I to the O.A- It is stated that all the - ~ -
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IN THE CEWTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BINCH

AT HYDERABAD,

0.A.No, 990 /97, 21T
(0.A.S.R.N0.3458/97)
Between:
1., T.Ananta Rao. 10. Ch,siva Prasad.
2. S.Kumar Singh. 11. V.Samenoch.,
3. GBT Sundari. 12. V.Raghunath Babu.
4, M. Visweswara Rao. 13. Y,Sombabu.
5. V.Rama Mohana Rao. * 14, P,Chandrasekhar,
6. BVSN Raju 15. R,Simhachalam.
7. V.Sudhakar Raju. 16. Mrs. Kasi Ratna Kumark.
.8, B.Rama Rao. Ak, .
9. VcRaju- K .
Applicants.
Andg

i. Seéretary, Ministry of Defence, Govt. of
India, Hew Delhi,

2. Directof of Naval Armament, Inspection,
Naval Headguarters, New Delhi,

3. Chief Inspector of Naval Armament,

Naval Armament Inspectorate, Naval Armament
Depot, Visakhapatnam.

: Respondents.
-86unsel for the applicants: Sri K.Sudhakar Reddy.

Counsel for the respondents: Sri V.Rajéswara Rao.

CQORAM:

Hon ‘ble Sri B.S. Jai Parameshwar, Member (J)
JUDGMENT.

(per Hon'‘ble Sri R, Rangarajan, Member (A)

There are 16 applicants in this 0.A. They
were initially.engaged on casval basis as Chargeman and

Examiners (Pmmunition} on various dates as shown in

applicants viere given the date of initial appointmentdﬁﬂq

The cgsual servicesof the applicants have been regularised
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from the date of initial appdintment as indicated

against each of their names in Annexure 1.

It is stated by the learned counsel for the
applicants that their further promotion has not been
given to them on the basis of the date of their

regularisation of their services as indicated in

Annexure 1. It is further submitted that their

7 lhave fresm ~
juniors)were given promotion,

This 0.A., is filed praying for a direction
to the respondent authorities herein to revise the
seniority of the applicants herein in pursuance of -

the letter Ko. VI/1122 dated 1.2.1997 with immediate

(.{3/
effect and alsoLgrant consequential benefits such as

arrears of pay etc.

When we guestioned the learned counsel for
the applicants whether the applicants have submitted
any representation after issuance of the letter

dated 1-2-1997 (Annexure I} to comply with the prayer

in the 0.5A., the learned counsel for the applicants

submitteg that no such representation has been made.
It is not known whether any of the juniors have been

promoted to the Higher Grade after issuing the l@%ter{

{Annexure I). It is also not clear whether any

T -
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seniority list has been issued in the cadre, the
applicants are working after the issue of the letter

dated 1-2-1997,

In view of the above, it is advisible for

the applicents to submit a representation for the

s hawv
relief the%Lprayed for in the'0.A. . 7

1o

P a

- -

The learned'ébunsei for the applicants

R .

: '

submitteg thHat ke will file a répresentation within
. e b Y TR

' (P

15 days from therddte’ of redeipt,of a copy of the
. . ) . "- ‘ :

"I(" .
. y o #V . :\;4 . . .
Jjudgment. If such a’répresentation As received
’ " e et

the same should be'dispoéed of by the concerned

Respondent Authorities within two months from the

date of receipt of representation from thé applicants.

With the above directions the O.A., is

disposed of at the admission stage itself. No costs.

A@M N~ =

“S.JAT PARAMESHWAR, R:RANGARAJAN, 2-‘

VN@JMBBR (J) MEMBER (A)
‘ Date: 24--11--1997, . =~ -

SSS.




0AL 1590/97

Copy to:=-
1. The Becretary,Ministry of Defence, Govt.

2. The Director of Naval Armamant,
New Delhi. _

3, The Chief Inspector af Waval Armament, Naval

Nayal Armament Depot, Visakhapatnam,

One cepy te Mr. K. Sudhakar Raddy, Hdvccate,

One cepy te Mr. V. Rajesuara Rap, Addl.CGSC.
6. One cepy to 9.2, (A), CAT., Hys.

7. 0One copy dupliéate.

SIr

a

.of India, Neu Delhi.

Inspection, {8val Headquarters,

i

.Armamenf Inspectorate,

‘CAT., Hyd.
| CAT., Hyd.,
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.‘ In THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDERABAD.

Naval Armament Inspectarata, N A.Depet, s
U:.sakhapatnam. . ﬁiiﬁppli cants/
: ' B Respondents
And ‘ o
1.. AcApantha Rao 25 &,Kumar Singh
3; GST.Sundari 4 M,Visweswara Rao
o BUEN Raju ~ B UsRama Mdhana Rao
Tl B,ﬂama Rao g, U.Sudhakaraju
B.. UJR4 ju 10, Ch.Siva Prasad”
11, Samanoch 12, Y.Raghunath Babu
.13, Y.Sombabu 14, Chapdrasékhar
- 15. Simhachalam 16. MréJKasi Ratna Kumari .;Raspondents[
: ST ﬂpplicants.

fRQQUn;el for the Applicents mr.U.Rajesuard Reo

| (1

' T

- “‘MA. Nu.254/98 1A BA. mauissa/97
Betuean: ' B R Dated 1o 4&1998.

1. The. Secretary, Min. of Daefence,
Govt., of India, New Oelhi.

2. The Director of Naval Armament,
Inspgction Naval Hq. New Delhil,

32 The Chief Inspectorof.Neval Armament

Counsel for the Respondents : mrMK%SUdhakar Reddy
CORAM:

- THE HON'BLE ma. R RANGARAJAN : MEMBER (A)

THE TRIBUNAL MADE THE FOLLOING. ORDER:=

Heard 8§ri vJRaJasuara Rao, -counsal for the applicants in
the H.A., and Sri, K.Sudhakar Reddy for the respBndents.

.+ The laarned counsal for the applicants in thea 0,A,, submits
that already foor months are over and giving extension of time up
to the end of may, 1998 will vlrtually mean that the réspeondents in
the OA., will tage more than six momths to comply with the directions
in the judgemant. Ha stataes that he has no ob;ectzon if the NR., is
alloved awarding costs suitably.

On hearing both sides, as a dast ghance, time is grantad for
compliance with the orders upte 28”5.1998. Mo further extension will
be givan, If further oxtension is prayed for, ths sams will be
vi pugd sariuualy and the same will lead to awarding of exemplary cost

MA., is ordered accordingly,

—oy

ﬁ/k"(:r w-f &

Copy to:- ' ﬁeput Registrar

1. The Jaecretary, Min. of Dafence,
_ Govty of India, New Delhiy

2, The Director of Naval Armamant, Inspection Naval Hq. New Delhi.

3, The Chisf Inspactor of Haval Armamant Naval Armament InspactarateL
. WeaiDepot, Uisakhapatnam; ,

47 One copy M. V.Rajeswara Rao, Addl.GGSC., CAT., Hyd.
5. One copy to K.Sudhakar Reddy, Advocata, CAT., Hyd/

&8, Ona duplicatas cmpy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA BAD BENCH HYDERABAD

THE HON'BLE SHRI R.2ANGARAJAN : M(A)

AND

THE HOW'BLE SHRI B.S.JAI pARAM%S§uAR
. o MmLd)

DATED: ,!v/lg /‘?8 .

e

ORDER /-3LDGMEHF——

1

Mt LR AABPR O, "."I‘F}'D-I‘Sq /C?g —

in
. J.
ADMITTED AND INTEARIM D IRECTIONS
ISSUED - : |
ALLOJED | S .

DISPOSED OF WITH DIRECTIONS
DISMISSED | -
DISMISSED AS W] THOR
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ORDERED/REJECTED
NO QRDER AS T COST






